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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE, AT PUNE

EXECUTION APPLICATION NO.23 OF 2023 (WZ2)
(Earlier Misc. Application No.13 of 2023 (WZ) (LP)
~IN
ORIGINAL APPLICATION NO.124 OF 2023 (WZ)

Vrinda Basu Applicant
Versus
State of Maharashtra & Ors. Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9 i.e. MPCB

I, Jagannath S. Salunkhe, Age 55 years, Occupation- Service,
the Regional Officer, of Maharashtra Pollution Control Board at Kolhapur
i.e. Respondent No. 9, having my office address at Udyog Bhawan, Near
Collector Office, M.P.C. Board, Kolhapur -416002 do hereby state on

solemn affirmation as under-

. I am the Regional Officer of the Respondent No. 9 Board ;a.t Kolhapur and
the area in which the Respondent No. 5 & 6 is situated comes under my
jurisdiction as far as the implementation of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and Solid Waste
Management Rules, 2016 are concerned. I am filing this Affidavit on behalf

of the Respondent No. 9.
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2. Isay and submit that this Hon’ble Tribunal vide order dated 31/01/2024
has directed Board to calculate Environmental Damage Compensation
(EDC) to be levied from Respondent No. 6 for the violations on their part,
by filing an affidavit. Accordingly, as per the order dated 19.2.2024 passed
by this tribunal in OA 32 OF 2023 opportunity of hearing given by the
Board through a virtual meeting with Kolhapur Municipal Corporation &
Ichalkaranji Municipal Corporation for calculating Environmental Damage
Compensation (EDC) and same is verified by both Municipal Corporations
i.e. Res. No 5 & 6. Copy of minutes of the meeting dated 03/04 /2024 is

attached herewith as an Annexure — 1 The details of Environmental

Damage Compensation (EDC) are as below:-

Details of environmental compensation applicable Interim
measures for phytoremediation/ bioremediation etc in respect of
100% sewage to reduce fhe pollution load on recipient water
bodies - 31.03.2020. Compensation is payable for failure to do so
at the rate of Rs. 5 lakh per month per drain by concerned Local
Bodies/States (in terms of orders dated 28.08.2019 in O.A. No.
593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f.
01.04.2020. Environmental Compensation in compliance with
order Hon’ble NGT dated 31.01.2024.

Table -A
Nos Environme
Sr. Name of | Nos. of Total Rs. (4 | Total
No. | Municipal Month ot : n :
Loy - Drain f:ompensat X 5) compensation
w.e.f. ion @ Rs. Rs. (6 X 3)
01.04. S Lakh
2 g per month
020 per drain
by
concerned
local
bodies
1 2 3 E 5 6 7
i) Kolhapur 48 6 5,00,000/- |30,00,000/- | 14,40,00,000/-
Municipal
Corporation

R.D.BHOSALE
Y ( KOLHAUR (MAH)
Regd.No.5049
Ex.10112127
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3
2 Ichalkaranji 48 4 5,00,000/- |20,00,000/- | 9,60,00,000/-
Municipal
Corporation
Total Rs. 24,00,00,000/-
Details of environmental compensation applicable

Commencement of setting up of STPs — 31.03.2020. Compensation
is payable for failure to do so at the rate of Rs. 5 lakh per month
per STP by concerned Local Bodies/States (in terms of orders
dated 28.08.2019 in O.A. No.'593/2017 and 06.12.2019 in O.A.
No. 673/2018) w.e.f. 01.04.2020. Environmental Compensation in
compliance with order Hon’ble NGT dated 31.01.2024.

Table-B
Sr. | Name Nos. No. of Environmental | Total Rs. (4 | Total
No. of STPs compensation X 5) compensation
of Mont propos | is payable for Rs. (6 X 3)
Municipal | hs ed failure to do so
council w.e.f. at the rate of
01.0 @Rs.
4. S5 Lakh per
2020 month STP by
concerned
local
bodies
1 2 3 4 5 6 7
1 Kolhapur 48 4 5,00,000/- |20,00,000/- 9,60,00,000/-
Municipal
Corporation ,
7 Ichalkaranji| 48 2 5,00,000/- (10,00,000/- 4,80,00,000/ -
Municipal
Corporation |
Total Rs. 14,40,00,000/-

Details of environmental compensation applicable Commissioning
of STPs — 31.03.2021. Compensation is payable for failure to do so
at the rate of Rs. 10 lakh per month per STP by concerned Local
Bodies/States (in terms of orders dated 28.08.2019 in O.A. No.
593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f.
01.04.2021.” Environmental Compensation in compliance with
order Hon’ble NGT dated 31.01.2024.
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4
Table-C
Sr. No.| Name of | Nos. No of | Environme Total Rs. (4 | Total
Municipal STPs | ntal X 5) compensation
council of propo | compensati Rs. (6 X 3)
Month | sed on @ Rs. 10
s Lakh per
w.e.f. month STP
(01.04. by
20 concer
21) ned
local bodies
1 2 3 4 5 6 7
1 Kolhapur 36 4 10,00,000/- | 40,00,000/- | 14,40,00,000/-
Municipal
Corporation
2 Ichalkaranji 36 2 10,00,000/- | 20,00,000/- 7,20,00,000/-
Municipal
Corporation
Total Rs. 21,60,00,000/-

Local Body wise total Environmental Compensation to be levied as

below :-
1. Kolhapur Municipal Corporation - 38,40,00,000/-
2. Ichalkaranji Municipal Corporation - 21,60,00,000/-

I further say and submit th‘at this Hon’ble Tribunal has also directed
that the MPCB shall clarify and disclose as to which Municipal Council
is referred in the earlier affidavit filed so that it may be impleaded as
one of the respondents in the present matter. However, following are

the Municipal Councils attributed towards 5.5 MLD of generation of

sewage.
Sr. No. Name of Municipal Sewage Gap
Councils Generation

1 Shirol Municipal Council 123 13

& Kurundwad Municipal 1.5 1.5
Council :

3 Hupari Municipal Council 2.1 2.1

4 Hatkanangale Municipal 0.6 0.6

Council
Total 5.5 5.5

R.D.BHOSALE
Jc  KOLHAUR (MAR) *
Reqd.N0.5049
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Solemnly affirmed on this 15t day of April 2024 at Kolhapur.

I know the affiant.

ADVOCATE

R.D.BHOSALE
% ( KOLHAUR (MAH)
Regd.No.5049
Ex.10/12/27

For and on behalf of

Respondent No. 2]'0& MPCB
//

(Jagannath S. Salunkhe)

Regional Officer, MPCB Kolhapur

Notary SrNo.5¢L0 |QOQ\&

BEFORE;%E

.BHOSALE
Notary (Govt.Of.India)
Dist Court,Kethapur (MAH)
Kolhapur - 416 002

16 APR 202%
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Sr | Municipal Corporation/Cound Effluent Treatment | STP Gap | Nallas Proposal of STPs
No | Name Generation| jn MLD provided
in MLD with
capacity and
commissioni
ng Date
1 | Kolhapur Municipal 149.1 106.7 3 Nos STP | 424 |06 Nallas yet not 1 No STP having
Corporation provided. diverted to STP. capacity of 6 MLD is
76 MLD — 1 rwxm:mﬁ_:: under construction.
Dec 2014 2. Rajhansh Proposed 3 Nos STP
17 MLD — i xma.msam_m with 8.8_ 43.5MLD
PRaane | 4. Dreamworld ‘_om”mqu_&_.o
“m_,\_\_rmomwmw 5. Kasbabawda . m:.mzozmnc_..
6. Vittbhatt Uttareshwar Peth
2. 15 MLD - Kasba
~ Bawda
3. 9MLD -SSC
Board, Samrat
Nagar
2 | Ichalkaranji Municipal 40 20 1 No STP 200 20 04 Nos Nalla 1 No STP having

e Sl
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proposed under
Swacha Bharat
Mission 2.0 (work will
be complete up to Dec

2026)
6 | Hatkanangle Municipal 0.6 NIL NIL 0.6 1 No Nalla Chotta | 1 No STP having
Corporation Odha capacity 2.5 MLD

Proposed under
Swacha Bharat
Mission 2.0 (work will
be complete up to Dec
2026) ,

 The Regional Officer M P C board Kolhapur has discussed the various Hon’ble NGT order in connection to Domestic Effluent and their

m:<:o:3m:ﬁm_/am3mmm cost calculation like OA No 32/2023 (WZ) & OA No 606/2018.
=N i\

\.. " e—
Sub Regional Officer _ : Regional Officer
M.P.C. Board, Kolhapur M.P.C. Board, Kolhapur



